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iMr.Thohas Mathew fér applicant

'None for respondents.
No reply filed. yet. Call

on 21.09,2004,

_
: 09,08,2004

Il .I‘ :

/ 1

-

3

i

>

cﬁw ake N i: c

i O

" of pleadings on q.¢q, deq

22-6-2004

(4) Mr Thomas Mathew .
' Mr MR Suresh, ACGSC -
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‘When thefratter came up for hearing,
learned counsel for the applicant submitted
that similar O&s, viz. OA 945/03,. 950/03,
‘étc., have already been admitted and posted
for completion of pleadlngs. i
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, 'The,clalm is- for a declaration that the.
applicant is entitled to the benefit of -

; 1nc1usion Qf DA existed.on the. date of .

‘retirement to his pay for the purpose of
computation of DCRG. Shri MR Suresh, .ACGSC .
takes notice for the respondents and submitted
that he would like to file a. .statement ln-*
reply. Since other-similar. OAs have been
admitted, this Court is of. the view that the

OA is to be admitted. Hence, the OA is _
admitted. Respondents are granted four weeks'
time to file the.reply statement. Rejoinder,
if any, be filed by the applicant within two
weeks thereafter. List before RC ﬁbr completion
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17.10.2005 . KVS(M) C-II
- (26)
Mr.Thomas Mathew
~ Mr. T.P.M.Ibrahim Khan, SCGSC

Heard. Common order prondunced in open
Court.
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